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should review the entire matter and
earmark adequate money for this so
that the construction activities con.
tinue uninterrupted beyond Decem-
ber 1982 and the project can be com-
pleted as scheduled.

A statement from the Minister for
Shipping and Transport on the sub-
ject is called for.

(vi) NEED FOR TAKING STEPS TO PREVENT
BREACH OF GREATER MAHANANDA

BANDH IN BIHAR.

DR. GOLAM YAZDANI (Raiganj):
Sir, I received telephonie intimation
yesterday (18-7-1982) from my con-
stituency that the Greater Mahananda
Bandh in Bihar area on the border of
Malda District and extending from
Ajimganj to Delhi-Dewanganj (about
12 kilometres) is in a dangerous state
due to sudden rise of water in the
adjacent river and at one point,
namely, Dhubal, the bandh is on the
point of breaking. If this break
actually occurs, wvast areas of the
neighbouring Harishchandrapur and
Chanchal police stations of Malda dis-
trict will be severely flooded affect-
ing more than four lakh people, not
to speak about damage to crops. The
Bihar area will not be much affected.
The West Bengal] Government have
been very active and the District
Magistrate of Malda and the Chief
Irrigation Engineer have visited the
spot and are of the opinion that imme-
diate steps should be taken to prevent
breach in the bandh at Dhubal by
dropping boulders at the weak points.
But the Bihar Government is indiffe-
rent and no officer from Bihar has yet
visited the spot in spite of requests
from West Bengal side.

I have immediately contacted the
Hon'ble Union Minister of Irrigation
and apprised him of the situation.
Fortunately, the Minister has respond-
ed favourably saying that he has

» informed this position to the Irrigation
Minister of Bihar for taking imme-
diate steps. Since it is a matter of
life and death of more than four lakh
beople in a part of my constituency,
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I would like to draw attention of the
Central Government, particularly the
Minister of Irrigation once again to
depute a Centra]l team immediately
for coordinating between the State
Government of West Bengal and Bihar
for taking remedial measures.

(vii) U.G.C.’s FAILURE IN RELEASING
FUNDS TO UNIVERSITIES OF WEST

BENGAL.

SHRI SUDHIR GIRI (Contai):
Higher education in West Bengal has
been put to serious strain because of
the failure on the part of the Univer-
sity Grants Commission to release the
promised grants in time. Connected
with higher education, several pro--
jects were undertaken, and expansion
schemes submitted to the U.G.C, in
the expectation of receipt of neces-
sary grants reported to be promised;
but the U.G.C. authorities have not
complied with the assurances given.
The State Government put forward a
demand for Rs. 15 crores for West
Bengal Universities in the Sixth Plan
period, but the same has been drasti-
cally curtailed. This situation is going
to pave the way for abandoing some
projects already undertaken. A plan
of the expansion of the Houses of the
Calcutta University estimated at a
cost of Rs. 7 crores, was earlier con-
sented to by the U.G.C,, but now the
U.G.C. agrees to grant only a sum of
Rs. 1 crore, '

Under the circumstances, I would
urge upon the Government to be con-
siderate and sympathetic towards the
State Government’s demand for the
funds required for carrying on the
research and expansionary works
connecled with higher education,

(viii) INVESTIGATION INTO THE INCIDENT
OF AIR-DROPPING OF LEAFLETS IN
CHINESE LANGUAGE AND OTHER
ARTICLES IN JODHpPUI: DISTRICT OF
RAJASTHAN.
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15.15 hrs,
CHIT FUNDS BILL—Contd.

MR. CHAIRMAN Now we take up
further consideration of the follow-

ing motion moved by Shri Janardhana
Poojary on the 15th July, 1982,

namely:

“That the Bill to provide for the
regulation of chit funds and for
matters connected therewith, as
reported by the Select Committee,
be taken into consideration.”
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Mr. Bhiku Ram Jain may please
continue his speech. He had already
taken one minute.

SHRI BHIKU RAM JAIN (Chandni
Chowk): No, Sir, I had just started,
and had taken only one second.

I had said that I stood up to wel-
come the Bill. This Chit Fund busi-
ness was banned in 1978, because it
was alleged then that there used to be
a lot of cheating of the ordinary
people; and those people who have
been termed here as Foreémen....
(Interruptions)

SHRI KRISHNA KUMAR GOYAL
(Kota): The chit business which was
banned in 1978 was the Prize Chit -
Fund.

SHRI BHIKU RAM JAIN: I am
sorry: I thought this was part of the
same thing. Nevertheless, this Bill
which has come today ... (Interrup-
tions) -

SHRI SOMNATH CHATTERJEE
(Jadavpur): This also is connected
with capital ‘C—cheat,

SHRI BHIKU RAM JAIN: 1t is
only about chit.

MR. CHAIRMAN: The spelling is:
chit. Not a different spelling,

SHRI BHIKU RAM JAIN: Some
such tranactions were taking place
earlier which would not be beneficial
to the ordinary subscribers and as
such it was thought and it has now
been translated to this Bill that such
cheating may not take place when this
chit business takes place. 1 under-
stand that this indigenous system has
been in vogue in this country for the
last almost 150 years; and if I am not
incorrect, it was started in the South
by the agriculturists friends who
would pool their grain stock and inw
times of need would take advantage
of that; and then everybody would be
benefited that way.



